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.ment is aware of tal: evasioll in tbe iLm 
indllst,. 

(b) National Institute of Public Pi. 
nance ~ Policy have been asked, imer-aria .. 
to identify the import~"t sectors of eco
nomy ill wlticlt black: mORey is· gellerated 
and callses whicR &ive rise to it.. Their 
report is awaited. 

(c) Wheneyer any specitic informa
tion abottt tal{ evasion is received. al)
propriate action is takem under rdevallt 
Acts. 

(<!' The GoverR'nellt is ta\ilt& all 
possible measllres ta cbeck tie circlilatioft 
and proliferatioll of black m()ney thfougll 
appropriate legi5la.tive aoa admiaistra
live measures. 

[E",Ush) 

Pro:ress oll!er lO-Poi.t Pr~tIlme 

•• t 3. SHRI AMARSINH RA.-
THAWA: Will the Minister of PLAN
NI N G be plea.sed to itate : 

(a. the achie~l1lellt5/progress made ia 
~aflOIiS States ill Inlp!clD:lltmg the 20-
Poiat Progcarnm: ; 

(b) wltctlter an)' COrRmi ttee has beell 
app.)illted to make an. asses~mellt 0{ 

ach,evements made by States undec tbe 
20-Paiat Pcagral1lme ; 

(c) if so, tile ladinp of the Com
mittee; aad 

(d. other ste~n being taken to imp1e
.eDt 20.Point Programme throughout 
the cOllntry for the b.!ueit of poor Adi
"asi, in the coulltry , 

.~ 

THB PRIME MINISTER (SHRI 
RAllV GANDHI): <a) Statements 
gIving the progress of imple. ' 
mentation of the 20·Point Programme 
upto December, 1984 in all States except 
Tripura and. NagalaDd for which informa
tion is upto November, 1984 are placed 

on the Table of the Howe. [Placed i.a 
Library. See No. LT-413/i51. 

(b) aDd (C) While no COJDrJljttee has 
beert appointe" by tile G~vernment of 
India to make all assessment of tbe 
acltie.,ements under tbe 20-Point Pro
sramme ill States, regular monItoring of 
tlae Programme 011 a montbly and quar
terly Itasis is being uadertakCIl by the 
Planning Comrn:ssion and Ule coocecned 
C!otral MlOistries. Implem.!ntation and 
mOllituring committees have also bccll 
set-up;o tb_c States at different levels. 

(d) The d~.,eloPrDellt of Scheduled 
Trtbes is sought to be easLlred througll 
the illstt"lllDeat of the Tribal Sllb.Plan. 
UDder this, a package of services is pro. 
vided to oelleficiary families to meet 
tRelr speciic needs, to raise their level of 
Inltllg aDd to giv~ tl-em income geaeraling 
schemes to enable them to cross the 
povert), UK. 

ladostrial Pr.gress ia J a •• 11 aDd Kashmir 

* 114. PROF. SAIF-UD-DIN SOZ: 
wilt the Ministec of PLANNING Ito 
pleased to sta te : 

(a) whether Jammu alld Kashmir 
State'$ share io indllstrial progress has 
remained, abysmally low; anel 

(b) if so, tie remedial meaSllrei 
takell tbereof t 

THE PRIME MINISTER (SHRI 
RAlIV GANDHI) (a) ud (b). For 
historical reasons, the State of Jammg 
.& I<ashmir has remained comparatively 
backward industrially. One or the im
I)ortant objectives of Government Policy 
is to correct regioaal imbalaaccs and to 
secu.re the illdustrializatioD of backward 
at"eas of the coulltry. In the ca.se of 
Jammu and Kashmir, Government h1ve 
sougbt to do this by preferential treat. 
ment to the State in promoting iDdustries 
consistent with its na(ural eodowm:nt 

~ 

and growth potential. The- measures 
adopted foc this purpose include tho 
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foJlowing :-

(i) The provisions of the MRTP Act 
are not applic~ ble to Jammu & 
Kashmir. 

(ii) The entire State has been dec
Jared as 'A' category backward 
area. It is, therefore, eligible 
for the maximum Central Invest
ment Subsidy of 25 ~~ subject to 
a ceiling of Rs. 25 Jakhs. ] t is 
a Iso e]igible for 75% by way of 
Transport Subsidy for movement 
of raw material into the State and 
of finaJ products out of the State 
from Jammu or Pathank.ot rail
bead whiche"er is nearer. Seven 
'No Industry Dj~triclS' in tl e 
State are also eligible for infr...l
structurat aS5istance admissible 10 

such districts. 

(iii) Central Government UndeTtakin~3 
suited to the conditions and skills 
available in the Stale are sought 
to be located there. A Spec;al 
thrust is bt:in~ given to the deve
lopment of Sericulture and Hand&
craft industry in the State. 

Abandoned Coal Mines in Bihar 

-115. SHRI VlJAYA KUMAR 
YADAV: Will the Minister of STI- EL. 
MlNES AND COAL be pleased to 
state : 

(a) whether the Bihar State Mineral 
Development Corporation has decided to 
enlist the service5 of pr ivate part ies .0 
running some of the coal mine~ whIch 
were abandoned by the Coal India 
Limited; and 

(b) if so, the detaiJ'i thereof and the 
Government's reaction thereto? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a \ and (b) The Bihar State Govern
ment bad obtained ex .. parte orders of theL. 
Supreme Court on J 4.2-1984 p.;rllluting"" 

them.o work .WO coal mines o3mely, 
Khas lase~hwar and Jageshwar coUieries 
thruugh the Bihar Mineral Deyelupment 
Corporatlon. 00 coming to know of' 
this the Central Coaltklds Limited, a 
·5l1~idi.0' qf Coal India Limited, filed a 
petit jOn in the Court for \lacation/modi
ficatlOn of this ordl!r as it was not consis. 
tent with the provisions of the Mines and 
Minerd'S (Regutation & I?eve)opmeot) 
Act,1957. On 25·10 .. 1984 the Cuurt 
clarified their earlier order that 1he coar 
mines in QuesHon shomd be worked only 
in accordjnee with Rules an9 Regulations. 
The State Government have not come up 
with any proposal to the Government of 
lndia 50 far. 

Self-Reliance- in ~rence ProdoCcion 

*lt6~ SHRI CmTTA MAHATA: 
Win the Minister of DEFENCE be pleas
ed to slate: 

(a) ·whether India bas acbieved self
rel ;ance in the field of Defence produc
tlc-n ; and 

t b) ,jf so, to wJtat extent leeping in 
"View the sophisticated ar liS bclns acquired 
by the neighbouring cOWl'ries ? 

THE MJN1STER OF DEFENCE (SHRI 
P v. NARASltv1HA RAO,: (a) and 
tb) Self-rehance in Hie field of Defence 
Producljoll is ODe of the primar), objec
lives of the Governmeot policy. Wbite 
thiS i~ an on~loing prcx;cs~ consideJable 
self-relmnce has beeD achieved i., a large
number of arms and equipment rc!quj.r~d 

by the Armed Forces sucb as field guns,. 
tlgh\ and heavy motors, small a'ms~ 

alliC!d ammunuioD, bombs., rockets. 
mlOe-s. grenades., depth charges, pyro
'echnic ammunition. battleships, : ircraftp 

and aeroeng ioes, avioni£s, Ifldars, radio 
commurucalion equipment etc. tbrough 
'he ordnance factor;es and Defenc:e Public 
Sector Undertakings, As compared to 
19iO-8 j, to the end of 1983 .. 84, the 
aggregate value of production had gone 
up by t 10% ad'tl is likely to increase 
further by 19% this. year (1984-8S}. 

The existing ordnance factories are 




